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LI;.GISLKfIVE DEPNCI'hWN'I' 

Notification 

No. Leg. 912005.-The following Act of the 1.egislalure of the Stnte 
of Haryana received the assent of the Governor of  Haryana un the 
29th June7.20P5. and is hereby published for general information :-' 

FIARYANA ACT NO. 6 O F  2005 

THEILARYANA F E C A L  RESPONSIBILITY AND BUDGET 

MANAGEMENT ACT, 2005 

Acs 

ro for  11~e resporrsibrlity oJtlle Slate Go~~e~ ! , , zoz t  to CIISIO-~! 

prrrr lo~ca br Jiscal rnanngernerlr andfiscal stability by progrersilae. 
elbni>rurio,i of reve~rite deficit, rcduclio~t il l fiscal deficit. 

prudent debt r,rariage~nenl cor~si.rlerrt ivilli Jiscal 
~us/a i , rnb i / i /~ :  greater r,nr!.rparencj' b, p.rca1 
operoliorzs oJrlie Gowni~netr t  and corrdiicl oJ 

Jiscal policy in a rrzedilrr1r term Jranzen.ork 
and Jor ~,zatrers co~~r~ec red  rheretuit;~ 

or incide~lral tlrereto. 

BE it enacted by the Legislature of the State o l  llaryann in the Fifty-sixth 
Yc;~r of the Rcp?lblic o f  India as follows :- 

1. ( I )  This Act may be called the I-Iaryana Fiscal Responsibility and Short t i l l ~  and 
Budget Management Act, 2005. cammencemcn~. 

(2) It shall come into force on such date as the Stale Government 
may, by notificalion in the Official Gazette, appoint in this behalf. 

2. In this Act, unless the context otherwise requires,- 

I-Iouse of the Legislalure o f  Lhe Slate of IIaryana urldzr articlc 
202 of the Constilution of India; 

(c) "ensuing year" means the financial year for which the budget is 
being presented; 

(dl ":inaiicial yc:~': nlealls tlir ycar beginning on tllc 1s1 April and 
ending on ?Is(  March ncxt following: 
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(c) ..(jSL)ll" mc;inz Gnlss Slalc Domcstic l'roduct al currcnl market 
prices; 

(0 "fiscal deficit'' is the exct:ss of aggregate disbursements (net of 
debt repayments) over revenue receipts, recovery of loans and 
non-debt capital receipts; 

( )  "fiscal indicators" are such indicators as may be prescribed for 
eva1u;ition of the fiscal position of  the Slate Government: 

(h) "fiscal targets" are the nume~.ical ceilings and proportions to 
total revenue receipts (TICR) or  GSDP for the fiscal indicators; 

(i) "prescribed" means prescribed by rules made under this Act; 

(j) "previous year" means the year preceding the current year; 

(k) "revenue deficit" 1nen:ls the difference between revenue 
expenditure and total levenue receipts (TRR); 

Expln,~c:~or~.-Total revenue receipts (TRR) includes State's own 
revenue receipts (both tax arid non-tax) and cbrrent transfers 
from the Centre (comprising grants and State's share of  Central 
taxes). 

(I) "special purpose vehicle" means an organisation or institution 
set up by State govern men^ to discharge specific assignments1 
dut ies  within a specified ~ e r i o d  in  respect of f inancial  
transactions or raising of loans from financial institutions or  the 
market for specific purposes against State guarantees; 

(1111 "State Government" means the Government of the State of  
Ilaryillla; :rnd 

(n) "totill liabilities" I;;eans the liabilities under the Consolidated 
Fund of the State and the public iiccuunt of the State and shall 
also include borrowings by the public sector undertakings and 
the special purpose vchicles and other equivalent ii~strurnents 
including guarantees where the principal andlor interes~ are to 
be serviced out of the State budgets. 

Ftscal 3. 'The Stote Uovernlne~lt YIIUII.- 
managemcot 
objccii~cs. (a) take appropriate measures to eliminate the revenue deficit and 

thereafter build up ~dequa te  revenue surplus and cont,,in tllc 
fiscal deficit at a suttainable level, and utilize such surplus for 
discharging the lial~ilities in excess of the assets or for funding 
capital expenditvr;.: 

(b) pussiic. policics lo saisc nun-lax revenile with duc  regard ro cost 
recovery and equity; and 
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pursue expenditure policies tha t  would provide tmpcrus f o r  1. economic growth, poverty reduction and improvement in human 
welfare. 

4. The State Gojernment  shall be guided by the following fiscal 
management pr~nciples, namely :- 

(a) transparency in sett ing [lie fiscal policy objectivrs.  the 
! implementation of  public policy and the publication of  fiscal 

information so as to enable the public to scrutinise the conduct 
of fiscn! policy avd the Slate r ~ f  public finances; 

(b) stability and predictability in fiscal policy making process and 
in the way fiscal policy impacts the economy; 

( c )  responsibility in thc management of public finances. including 
integrity in the budgel fi~rrnulation: 

(d) fairness lo ensure that policy decisions of the State Government 
have due regard to their fillancia1 implications on future 
generatrons; and 

(c) efficiency in the design and implementation of  the fiscal policy 
and in managing (he assets and li;~bilitics of the public sector 
balance sheet. 

5. The SlaleGovernment shall in each financial year lay before thc House 
of the Slate Legislature. the following statelnents of fiscal policy along with the 
budget, namely :- 

(a) lhc Macroccono~nic Framework Staiemcnt; 

(h) thc Medium Term Fiscal Policy Statement; and 

( c )  Ihe Fiscal Policy Strategy Staiement. 

6. The macroeconomic framework statement, in such forrn as may be 
prescribed, shall contain all overview of the Stale economy, an analysis c f  growth 
and secloral cotnposition of GSDP, an assessment related to Slate Gore  l ~ m e n t  
finances and future prospects. 

7. (1) Tlle medium term fiscal policy slatcment shall set forth a threc- 
year rolling target For the prescribed fiscal indicalors will1 clear enunci:ltions of 
the underlying assumptions. 

(2) In particular and witllout prejudice to the provisions contained in 
sub-section ( I ) ,  the nlediurn tcrm fiscal policy statement stlall include the various 
assumptions behind the fiscal indicators and an assessment or sust:~inability 

I rclalirlg lo-.- I 

li) t l~e  balance hetween revenue receipts and revenue expendilure; 

Fiscal 
maoagcmcnl 
principles 

1:ircal poliey 
stalcmcn(s lo 
be laid before 
~ h c  Slale 
Legislalure. 

Medium term 
fiscal policy 
5lnlcmCnl. 



( i i )  tlic usc cap~tal rcceipts including borrowing for genereting 
productive ;iy:iets: and 

(iii) tlie csli~nutcd yearly pcll l i~~~l. l iabi~il ies worked out on actuarial 
basis for th: next tcn yeals : 

I'rovided that in casc it is not possible to calculate the 
pensionliabilities on actuarial basis during the period o l  first 
three years aflcr the conling into force of  this Act, the Staie 
Government may, during ihat period, estimate the pensioli i 
liabilities by makihg forecasls on the basis of trend growth rates. 

Fiscal pallcy 8. The fiscal policy strategy statement shall be in such form as m a y b e  
strategy prescribed and shall contain, inrer alin- 
statcmenl. 

(i) the fiscal policies of the State Government for the cnsuing year 
relating to taxation, expenditure, borrowing and other liabilities 
(including borrowings by public secu~r  undertakings and specinl 
purpose vehicle andother equivalent instruments where liability 
for repayment is on thc Slate Government), lending, investment?, 
other contingent liabilities, user charges on public goods1 
utilitics and description of other activities, such as  guarantees 
and activitiesof publicsector undertakings which have potential 

. . 
budgetar; implicdons;  

(ii) the slrategic priorities of the Stale Government in the fiscal area 
for the ensuing year; 

( i i i )  the key fiscal measures and thc rationale for any major deviation 
in fiscal measures pert:~ining to taxation, subsidy, expenditure, 
borrowings and user charseson public goodslutilities: and 

(iv) an evaluation of thc: cu:rent policies of  the State Government 
via-a-vis the fiscal n:rnagement principles set out in section 4. 
the fiscal objectives set out in the medium term fiscal policy 
statement in su'l-section (1) of section 7 and fiscal targets set 
out in section 9 .  

1:iscal targets. 9. (1) The State Government may prescribe such targets as m z j  be  
deemed necessary for giving effect lo the fiscal management objectives. 

(2) In particular, and without prejudice to the generality of thc 
forcguing provisions, the Slate Govcr~~ment  shall- 

(a) progressively reducc revenue deficit from thc financial year 
2005-2006, s o  as to bring it down to zero by 2008-09 and 
gencrate revenue surplus thereafter. 

(h) progressively redutc fiscal deficit from the financial year 
2005-06. so ;is lo bring i l  down lo not more Illan 3 per cent of 
GSDP by [lie ycnr ending March. 2010: 



(,.) c,,s,,,.t , v i ~ ~ , i , ,  :, l ,~ri( ,d o r  ~ V C  yc:\rs, Ibcgi~,f~i~,[: I ' I ' ~ > I I I  111c h~!:~nciaI 
Vcnr 2005.06 and ending on 31st Marcli, 2010, lh; l t  tllc 
outstanding total debt including contingent liabilities do not 
excecd 28 per cent of the estimated GSDP for that year : 

Provided that revenue deficit and fiscal deficit may 

1 exceed thc limits specified under this section due to ground or 
grounds of unforeseen demands on the finances of ills St;ite 
Ooverntnent oriring out of internal disturboncc o r  naiural 
calamity or national scourity or such other oxcol>lionul grounds i 
as the Stare Government may specify : 

Provided further that a statement in respect of thc ground 
or grounds specified in the flrst proviso shall be placed before 
the FIoltse of the State Legislature, as soon as may be. after such 
dcrieit amount exceeds the aforesaid targets. 

10. (1) The State Government shall take suitable measules to ensure Measures Tor 

greater transparelicy in its fiscal operations in the public interest and minimise as fisc"l 
transparency. 

far as practicable, secrecy in the preparation of  the budget. 

(2)  In particular, and without prejudice to the generality ctf :he 
foregoing provisions, the State Government shall, at the time of presentatlun of 
the budget. make disclosures on the following, along, with detatled infoinlation 
in such forms as may bc prescribed :- 

(a) tile significant changes in thc accounting slandnl-ds, policies 
and practices affecting or likely to arfect the computation of  
fiscal indicators; 

(b )  details of borrowings by way of wzrys and nieans adval~ces/ 
overdraft availed of from the Reserve Bank of India. 

i3') Whenever the State Gov~,rnment undertakes unconditionally and 
substantially to repay the principal amount andlor pay Lhe interest of any separate 
legal entity,.it has to reflect such liability as the borrowings of the State. 

11. ( 1 )  The Minister-in-Charge of the Department ofFinance (I~ereinafter Mcasurer 10 

referred to as "Minister of Finance") shall review, half yearly, the trends receipts C"forec 

and expenditure in relation to thc budget estimates and place before ihe House of compliance. 

the State Legislature, the outcome of such reviews. 

(2) '~Vllcnever therc is either shortfall in revenue or  excess of  
expenditure over the intra-year targets mentioned in the fiscal policy strategy 
statement or  the rule:; niatle under this Act, the State Government shall take 
appropriate measures Tor increasing revenuc and/or for reducing the expenditure. 
iiicluding curlail~ncnr o l  tlit. sums authorised to he paid and a(11,lied from cn~t of 
the Consolidated Fund of  tile St:rte : 

Puo~'ided thoL nothing in this sub-section shall apply to the exo?n$ilure 
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charged on the Consolidated Fund of the SLale under clausk (3)  of article 202af k. I 
the Cons~itution oTIndiaor any other expenditure, which is required to be incurred ) 

any agreement or contract, whlch cannot be postponed or curtailed. 

(3) (a) Exccpi as provided under this Act no deviatton in meeting I: 
the obligations cast on thcState Government under this Acl 

. .  >, 
'<" shall bepermissiblc: without approval of theStateLegislalure. r 

, . .>:, b- 
@) 'where  owing.ib.unforeseeh circumstances, any deviation is 

'made in meeting the 'obligations cast  on the Statc :. 
. 1 . ,?,. . 

Government under this Act, [he Minister of Finance shall 
1 ' 

!I ',',!, 
make a statement i n t h e  House o f t h e  StateLegislaturo. 

, ,..,.,, . : .  .. , . . explaining' " . '  , . ' , ,,,,, :.. , , <" 

. . 
State Government under this Act; 

. i . 
(I) any deviation in meeting the kbligations cast on lhc 

. . . .  . . , : .  , . . I  f .:. 
. , , . I ;  ,.,..; ' .  . 

~ ~ 

, , .... , 
. . . .  .. . (ii) whether k c h  . deviation . is substantial and relates to 

the actua'. . :r . ,  [ h i  pote?tial budgciary outcomes'; and 

. , . .  . (jii) the remedial measures, t h e  State , . . I  . , . . '  
,.. , .  ,, i .. ~ 

. .  . . . . proposes to take. , . 
, . .  . . . . ! ' . . . , :  . . .  - ,... 

(4) Any measure proposed in ttie:=oukse of the financial year; which k 
may lead to an increase in revenue deficit,, either 
or loss of revenue; shall be accornpanid by a statement of, remedial 
proposed: to neutralise such increase or loss,and such stalement:shall . . . - < .  

I ! .  .,.: 
before the House of the State Legislature. . .. I 

(5) The State Government may set up an agency independent of the 
i 

State ~ d v e r n m e n t  to review periodically the compliance o f  the provisionsof 
Act and table such reviews in the House of the State Legislature. 

. . . , . .  

Protection of 12. No suit, or other legal proceedings shall lie against thc 1 ' . 
action laken in State Government or any officer of thestate ~ o v e r n m e n t f o r a n ~ t h i n ~  
good failh. 

good faith done or intcnded to be done under this Act or the rules made 
, . :  , , ,  . . , . . .  !... 1 . . : . , ,  . . . . . , , ,1!" 

Application of 13. The provisions ofthis Actshall be in addition 
'lhcr 'aws of, the provisions of any other law For the timc being in force. 

~, , barred. . . . , < :  

Power to 14. (1) If any difficully arises in giving effect to the prov&ion(of this 
rcmovc 
diilicuitisr. 

,: Act, the Statc Government may, by order published i n  the Official ~ a z e t t e ,  make 
such provisions not inconsistent with ihe provisions of this Act.as may appear la :.; 
bc necessary for removing the difficult) : . , . .... ... , 
.. , , ,. . . . . 

, .I-- 
: . ., .?', ,.:! ,..,.r, ,.... . , 

... Provided that no qrder s;.,l 11e made under this 
. . 

of two ycars from thecomn~.e?cemenr . . of ,his Act, 
I ,  . ,.,..i..! 
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(2)  Eve8.y order made under this scclion shall be laid. as soon as may 
be afler it i s  made. brlore lhc Stare Le~islnmre. 

15. ( I )  'I'hc State Clovern~nent may, by no~lf lcauon 111 the 01'l'b:leI I'uwur tu 'lbuke 

Gazette, make rules for carrying out the purposes of this Act. 

(a) the form of the macroeconomic framework statement under 

@) the form of medium term fiscal policy statement, including the 
rolling targetsfor the fiscal indicators under section 7; 

(e) measures to enforce compliance; 

(f) the manner of review of compliance of the provisions of this Act 
by the independent agency under section 11; and 

(g) any other matter which is required to be, or may be, prescribed. 

(3)' Every rule made under this Act shall be  laid, as soon ss may be, after 
it is made, before the House of the StateLegislature, while il is in sessi;,n. If thc 
House agrees in making any modification in the rule or the House agrees that the 
rule should not bemade, the rule shall thereafter have effect only in such modified 
Pormor bsof  no afCect, na the cone may be, however, thnt any such modificotion or 
annulment shall be without prejudice to the validity o f  anything previously done 
under that rule. 

R. S. MADAN. 
Secretary to Govcrnmen H:~ryana. 

Legislative Departrrlmt. 

39525-L.R.-H.G.P., Chd. 



No.  l,ix:. !1/2006.-The ; o i i o i v i ~ i z  A c i  o l  i l i c  I . c ~ i s l n t u i e  ili l l i c  
Srsic or I la ry ; l~ lo  r e c c i \ u l  i l lc  osscnt nl' ihc  Governor ol' l I a r g ; ~ ~ i o  on  l l i c  
1711? J;lnli;?ry, 2C06, i l l id is Iicrci)y pui)lislietl l o r  :rncr;ll infur~r.ntion :- 

I .  i s  \ 1 1  L C  c l l l  I : I ~ I  i s 1  s i i 1 l 1 l  i d  L I I  S ' l ~ i l  ( i l l ~ .  

?V~;II~:IFLIIIC~I~ i i \ ~ n c ! l c l ~ n c ~ i i i  Aci, 2005. 

l i i )  ; i l icr rl;li!x! (j) 111c l ' r ! l l~ l \ r i~~g cI.~iw:e. :i11;1iI I?:. i i,\cricil. n:1ri11-Iy:- 
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..,. , hlilit; oili i ~ l~ l i : l i i l  i c ~ l t ~ i i i ~ i ~ i  III ~CVCIILII: t lcf icl l  f r ~ r n  tilc 
it,,. ,~ni i .~ l  :. yc:~r 2CQci 06, rr: ;LS !ti bri:~g il down 111 zelo hy 
200S-09 :llid gznci.lle c t v c ~ i i ~ c  surpl!is llicrcoilcr; 

(b) br ing 13t i t  can~ta~:tl r c c I ~ i t : l i ~ ~ ~ i  ill fiscal deficit f~o111 l l ~ c  
!iiinncial ),car 2005-06. s i i  as lo Bring il do\vn l o  3%' a l  
GSIII' b:: tile y c ; ~ ~  i:i!dir,;: ,lI;~rch, 2009;"; 

(ii) ill clausi: (c). in  111c scci~r( I  lp~r,\~is~), lo r  rhc sign "." chisting ;I( 

ihc cnrl, llic s i ~ ~ i  ";" h a ' l  ;IC i;l~bs\i~tllcd: ;~nd 

(i i i)  a f ~ c r  claitsr (1.1. i l ic ( o I / ~ \ v i n g  CI~IISC sl~al l  l ie ;~tIdcd ai the end, : 
l!~illll:l>~ :- 

jci I I I 1 s  I I l l ic  budgcl g iv i i l?~ 
iiciaiis (>I' i iuni l~cr o i  cn?pl:lyccs in Cn\,ernmc~ii, public 
sci:icrr :::ld ;tided iiisiiiu~ions ;~nd rlici; rciaicd salnrics.". 
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PART-I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 22th September, 2020 

No. Leg. 34/2020.— The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 16th September, 2020 and is hereby published for 
general information:- 

HARYANA ACT NO. 24 OF 2020 

THE HARYANA FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT  
(AMENDMENT) ACT, 2020 

AN 

ACT 

further to amend the Haryana  Fiscal Responsibility and Budget Management Act, 2005. 

Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the 
Republic of India as follows:- 

1. This Act may be called the Haryana Fiscal Responsibility and Budget Management 
(Amendment) Act, 2020. 

Short title. 

2. For clause (b) of sub-section  (2) of section 9 of the Haryana Fiscal Responsibility and 
Budget Management Act, 2005,  the following clause shall be substituted, namely:- 

“(b) for the financial year 2020-21, additional fiscal deficit of 2% over and above 3% of 
GSDP (upto 5% of GSDP) shall be permissible;”.   

 

Amendment of 
section 9 of 
Haryana Act 6  
of 2005. 

 
 

BIMLESH TANWAR, 
ADMINISTRATIVE SECRETARY TO GOVERNMENT, HARYANA,  

LAW AND LEGISLATIVE DEPARTMENT. 
 

 
 
 
 
 
 
 

 
8911—L.R.—H.G.P., Pkl. 
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PART - I 
HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 
The 30th March, 2022 

 No. Leg. 11/2022.—  The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 30th March, 2022 and is hereby published for 
general information:– 

HARYANA ACT NO. 11 OF 2022 

THE HARYANA FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT 
(AMENDMENT) ACT, 2022 

AN 

ACT 

further to amend the Haryana Fiscal Responsibility and Budget Management Act, 2005. 

 Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the 
Republic of India as follows:– 

 

1. (1) This Act may be called the Haryana Fiscal Responsibility and Budget Management 
(Amendment) Act, 2022. 

 (2) It shall be deemed to have come into force with effect from the 1st April, 2021.  

Short title and 
commencement. 

2. For clauses (a), (b) and (c) of sub-section (2) of section 9 of the Haryana Fiscal 
Responsibility and Budget Management Act, 2005, the following clauses shall be substituted, 
namely:-  

“(a) attain the revenue deficit as percentage to GSDP in vogue in that particular year as 
recommended by the Central Finance Commission and approved by the 
Government of India; 

(b) achieve the fiscal deficit as percentage to GSDP in vogue in that particular year as 
recommended by the Central Finance Commission and approved by the 
Government of India; 

Amendment of 
section 9 of 
Haryana Act 6  
of 2005. 

(c) ensure that the outstanding debt as percentage to GSDP in vogue in that particular 
year as recommended by the Central Finance Commission and approved by the 
Government of India: 

Provided that revenue deficit and fiscal deficit may exceed the limits, 
specified by the Government of India from time to time, on the ground of 
unforeseen demands on the finances of the State Government arising out of internal 
disturbance or natural calamity or national security or such other exceptional 
ground as the State Government may specify: 

Provided further that a statement in respect of the ground specified in the 
first proviso shall be placed before the House of the State Legislature, as soon as 
may be, after such deficit amount exceeds the targets;”. 

 

  

 

BIMLESH TANWAR, 
Administrative Secretary to Government, 

Haryana, Law and Legislative Department. 

 

 

 
9541—L.R.—H.G.P., Pkl. 
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